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            HC-KAR 

           
CNR: KAHC010493242026 

NC: 2026:KHC:41311 

CRL.P No. 10659 of 2026 

C/W CRL.P No. 10698 of 2026 

CRL.P No. 10699 of 2026 

AND 1 OTHER 

 

 

IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

DATED THIS THE 5TH DAY OF AUGUST, 2026 

BEFORE 

THE HON'BLE MR. JUSTICE S VISHWAJITH SHETTY 

CRIMINAL PETITION NO. 10659 OF 2026  

C/W 

CRIMINAL PETITION NO. 10698 OF 2026,  

CRIMINAL PETITION NO. 10699 OF 2026,  

CRIMINAL PETITION NO. 10747 OF 2026  

 

IN CRL.P No. 10659/2026: 

 

BETWEEN:  

 

SRI SUNIL B. DEVAGIRIMATH 
S/O SRI BASAVARAJ  
AGED ABOUT 39 YEARS  

R/O NO.19, 2ND FLOOR  
JNANAJYOTHI NAGAR  

ULLAL MAIN ROAD, MALLATHAHALLI  
BENGALURU - 560 056. 

…PETITIONER 

(BY SRI BHARATH KUMAR V, ADV.) 

AND: 

 

STATE OF KARNATAKA 

THROUGH STATION HOUSE OFFICER  
HANUMANTHNAGAR POLICE STATION  
BENGALURU, REPRESENTED BY  

STATE PUBLIC PROSECUTOR  
HON'BLE HIGH COURT OF KARNATAKA  

DR. AMBEDKAR VEEDHI  
BENGALURU - 560 001. 

…RESPONDENT 

(BY SRI VINAY MAHADEVAIAH, HCGP) 

 THIS CRL.P IS FILED U/S 438 CR.P.C (U/S 482 BNSS) 
PRAYING TO ENLARGE THE PETITIONER HEREIN ON BAIL IN THE 
EVENT OF HIS ARREST IN MATTER BEARING FIR NO.127/2026 

REGISTERED BY HANUMANTHNAGAR P.S., PENDING BEFORE THE 4th 
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ACMM COURT, BANGALORE CITY, FOR THE OFFENCES P/U/S 
316(2),318(4),61(2),3(5) OF BNS, 2023. 
 

IN CRL.P NO. 10698/2026: 

 

BETWEEN: 

 
SMT. ANUSHA RAO 

W/O SRI SUNIL B DEVAGIRIMATH  
AGED ABOUT 39 YEARS  

R/O NO.19, 2ND FLOOR 
JNANAJYOTHI NAGAR  

ULLAL MAIN ROAD  
MALLATHAHALLI  
BENGALURU - 560 056. 

...PETITIONER 
(BY SRI BHARATH KUMAR V, ADV.) 

 

AND: 

 

STATE OF KARNATAKA 
THROUGH STATION HOUSE OFFICER  

HANUMANTHNAGAR POLICE STATION  
BENGALURU, REPRESENTED BY STATE  
PUBLIC PROSECUTOR, HON'BLE  

HIGH COURT OF KARNATAKA  
DR. AMBEDKAR VEEDHI  

BENGALURU - 560 001. 
...RESPONDENT 

(BY SRI VINAY MAHADEVAIAH, HCGP) 

 
       THIS CRL.P IS FILED U/S.438 (FILED U/S.482 BNSS)  

CR.P.C PRAYING TO ENLARGE THE PETITIONER HEREIN ON 
ANTICIPATORY BAIL IN THE EVENT OF HER ARREST AT THE 
HANDS OF RESPONDENT IN MATTER BEARING FIR/ CRIME 

NO.125/2026 REGISTERED WITH THE RESPONDENT 
HANUMANTHANAGAR POLICE STATION PENDING ON THE FILE 

OF 4th ADDL CMM COURT, BENGALURU CITY FOR THE ALLEGED 
OFFENCE P/US/ 316(2),318(4),61(2),3(5) OF BNS 2023. 
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IN CRL.P NO. 10699/2026: 

 
BETWEEN: 

 

SMT. ANUSHA RAO 
W/O SRI SUNIL B DEVAGIRIMATH  

AGED ABOUT 39 YEARS  
R/O NO.19, 2ND FLOOR  
JNANAJYOTHI NAGAR  

ULLAL MAIN ROAD  
MALLATHAHALLI  

BENGALURU - 560 056. 
...PETITIONER 

(BY SRI BHARATH KUMAR V, ADV.) 

 
AND: 

 
STATE OF KARNATAKA 
THROUGH STATION HOUSE OFFICER  

HANUMANTHNAGAR POLICE STATION  
BENGALURU, REPRESENTED BY STATE  

PUBLIC PROSECUTOR, HON'BLE HIGH  
COURT OF KARNATAKA, DR. AMBEDKAR VEEDHI  
BENGALURU - 560 001. 

...RESPONDENT 
(BY SRI VINAY MAHADEVAIAH, HCGP) 

 
       THIS CRL.P IS FILED U/S.438 (FILED U/S.482 BNSS)  

CR.P.C PRAYING TO ENLARGE THE PETITIONER HEREIN ON 
ANTICIPATORY BAIL IN THE EVENT OF HER ARREST IN MATTER 
BEARING FIR/ CRIME NO.127/2026 REGISTERED WITH THE 

RESPONDENT HANUMANTHANAGAR POLICE STATION PENDING 
ON THE FILE OF 4th ADDL CMM COURT, BENGALURU CITY FOR 

THE ALLEGED OFFENCE P/US/ 316(2),318(4),61(2),3(5) OF BNS 
2023. 
 

IN CRL.P NO. 10747/2026: 

 

BETWEEN: 

 
SRI SUNIL B DEVAGIRIMATH 

S/O SRI BASAVARAJ  
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AGED ABOUT 39 YEARS  
R/O NO.19, 2ND FLOOR  
JNANAJYOTHI NAGAR  

ULLAL MAIN ROAD, MALLATHAHALLI  
BENGALURU - 560 056. 

...PETITIONER 
(BY SRI BHARATH KUMAR V, ADV.) 
 

AND: 

 

STATE OF KARNATAKA 
THROUGH STATION HOUSE OFFICER  

HANUMANTHNAGAR POLICE STATION  
BENGALURU, REPRESENTED BY STATE  
PUBLIC PROSECUTOR, HON'BLE HIGH  

COURT OF KARNATAKA, DR. AMBEDKAR VEEDHI  
BENGALURU - 560 001. 

...RESPONDENT 
(BY SRI VINAY MAHADEVAIAH, HCGP) 
 

       THIS CRL.P IS FILED U/S 438 CR.PC (FILED U/S 482 BNSS) 
PRAYING TO ENLARGE THE PETITIONER HEREIN ON BAIL IN THE 

EVENT OF HIS ARREST IN MATTER BEARING FIR NO.125/2026, 
REGISTERED WITH THE RESPONDENT HANUMANTHNAGAR 
POLICE STATION PENDING ON THE FILE OF THE 4TH ACMM 

COURT, BANGALORE CITY, FOR THE OFFENCES P/U/S 316(2), 
318(4), 61(2) AND 3(5) OF BNS. 

 
 THESE PETITIONS, COMING ON FOR ORDERS, THIS DAY, 
ORDER WAS MADE THEREIN AS UNDER: 

 
CORAM: HON'BLE MR. JUSTICE S VISHWAJITH SHETTY 

 

ORAL ORDER 

 

1. Petitioners, who are apprehending arrest in the Crime 

Nos.125/2026 & 127/2026 registered by Hanumanthanagar 

Police Station, Bengaluru City, for the offences punishable 

under Sections 316(2), 318(4), 61(2), 3(5) of BNS, 2023, are 
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before this Court in these aforesaid petitions filed under Section 

482 of BNSS, 2023, seeking anticipatory bail. 

 
2. Heard the learned Counsel for the parties. 

 

3. FIR in Crime Nos.125/2026 & 127/2026 were registered 

by Hanumanthanagar Police Station, Bengaluru City, for the 

aforesaid offences against the petitioners and others based on 

two separate first information received from G.D.Arun and 

Naveen Kumar.D. Apprehending arrest in the said cases, 

petitioners had approached the jurisdictional Sessions Court in 

Crl. Misc. No.6651/2026 & Crl. Misc. No.6652/2026 disposed of 

on 13.07.2026. It is under these circumstances, they are 

before this Court in these petitions. 

 
4. Learned Counsel for the petitioners having reiterated the 

grounds urged in the petition submits that petitioner no.2 is the 

wife of petitioner no.1. He submits that petitioner no.1 is a real 

estate agent and he allegedly had introduced the complainants 

who are tenants, to the owner of the property who 

subsequently leased the property to the complainants. The 

allegation in the first information is that the owner of the 
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property has availed loan on the leased property, against which 

banks have now initiated recovery proceedings. The owner of 

the property who has availed loan from the bank, has refused 

to repay the leased amount to the tenants/first informants. It is 

under these circumstances, the aforesaid cases are registered 

against the petitioners and others for the aforesaid offences. 

 

5. Per contra, learned HCGP who has opposed the petition 

submits that there are several other cases registered against 

accused no.1 with similar allegations. He submits that the 

modus operandi in all the cases are similar. Custodial 

interrogation of the petitioners, therefore, becomes necessary. 

Accordingly, he prays to dismiss the petitions. 

 

6. Perusal of the first information in the present cases would 

go to show that accused no.2 is the owner of the property that 

is leased to the first informants. Accused no.1 is said to be the 

real estate agent who had introduced the first informants as 

tenants to accused no.2, who inturn has executed lease deed in 

favour of the tenants/first informants. Though in the first 

information, there is an allegation that part of the lease amount 
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is paid to the owner of the property and balance amount is paid 

to accused no.1 in cash, perusal of the lease deed would go to 

show that the entire lease amount has been received by the 

owner of the property/accused no.2. 

 
7. Petitioners, who are husband and wife, have undertaken 

to co-operate with the police for the purpose of investigation. 

The lease deeds in the present case have been executed in the 

year 2023-24. In normal circumstances, after such lease deeds 

are executed, the role of real estate agent who had introduced 

the tenants to the owner is over. The allegation in the first 

information is that the owner has availed loan for the properties 

which are the subject matter of lease agreements and he has 

not repaid the said loan. Therefore, bank has initiated 

proceedings against the property which is the subject matter of 

lease agreement. The owner allegedly has refused to repay the 

amount under the lease agreement executed between the 

owner and the first informants. Considering the nature of 

allegations, I am of the opinion that the prayer made by the 

petitioners' in these petitions for grant of anticipatory bail is 
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required to be answered affirmatively. Accordingly, the 

following order: 

 
8. The petitions are allowed. The respondent - Police or any 

other police in the State of Karnataka are directed to release 

the petitioners in the event of their arrest in Crime 

Nos.125/2026 & 127/2026 registered by Hanumanthanagar 

Police Station, Bengaluru City, for the offences punishable 

under Sections 316(2), 318(4), 61(2), 3(5) of BNS, 2023, 

subject to the following conditions: 

1. Petitioners shall appear before the 

Investigation Officer on 17.08.2026 at 10.30 a.m. 

and on the said date, the Investigation Officer shall 

be at liberty to take them into custody if necessary 

for the purpose of interrogation. However, it is made 

clear that after interrogation, Investigation Officer 

shall release the petitioners on the same day on or 

before 06.00 p.m. subject to petitioners executing a 

personal bond for a sum of Rs.1,00,000/-  (Rupees 

One Lakh only) each with two sureties for the 

likesum to the satisfaction of the Investigating 

Officer;  
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2. Petitioners shall regularly appear before the 

Trial Court without fail unless exempted by the Trial 

Court for valid reasons. 

 
3. Petitioners shall not tamper with the 

prosecution witness and they shall co-operate with 

the police for investigation and appear before them 

whenever called upon. 

 

4. The petitioners shall not involve in similar 

offences in future. 

 

  

 
Sd/- 

(S VISHWAJITH SHETTY) 

JUDGE 

 
 

KK 
 


